34478 Popery laid

[Dr. V. K. R V. Rao,]

the Merchant Shipping Act,
1968.

(i) A statement showing reasons
for delay in laying the above
Notification., [Placed i{n Lib-
rary. See No. LT-1188/67].

A copy of the Annual Report
of the Mugal lJine Limted,
Bombay for the year ended
31st December, 1068, along
with the Audited Accounts
and comments of the Com-
ptroller and Auditor General
thereon, under sub-section (1)
of section 619A of the Com-
panies Act, 1956. [Placed in
Library, See No. TLT-1187/
.

Rzrorr oFf CommIrTEx Oor M/Ps. oN
“pucarion (1967)—NarroNar Poriey
oN EbvucaTION

The Minister of State in the Minis-
of Education (Bhri Bhagwat Jha
: On behalf of Dr. Triguna Sen,
g to lay on the Table a copy of
e Report of the Committee of Mem-
bers of Parliament on Education (1967)
—National Policy on Education.
[Placed in Library. See No. LT-1168/
€7].

Shri Vasudevan Nalr (Peermade):
1 hope we are having a discussion on
this report.

Mr. Speaker: I shall see. That is a
separate thing.

NOTIFICATIONS UNDER INDIAM TELEGRAPH
Act AND INDIAN WIREIXSS
TrsGrarEY ACT

The Minister of State in the De-
partments of Parliamentary Affairs
and Commanications (Shri 1. K, Guj-
wal): T beg to lay on the Table—

(I)Aoopyuchottheio}lowmgﬁc-
tifications under sub-section (5) of
section 7 of the Indian Telegrph Act.
1885:—

(i) The Licensing of Wireless Re-
celving Apparatug (Amend-
ment) Rules, 1087, published
in Naotifeation No. GSR. T2

2)

s

ﬁ"'

JULY 38, 1967 PILR 'Comem. Report 14478

in Gasette of India dated the
27th May, 1967, .

Rules, 1967, published in
Notification No. G5.R. 778 in
Gazette of India dated the
27th May, 1067. [Placed in
glm:rv. See No. LT-1170/
1.

(2) A copy each of the following
potifications under sub-section (¢) of
10 of the Indian Wireless Tele-

Act, 1933:—

(i) The Indlan Wireless Tele-
graphy (Possession) Amend-
ment Rules, 1967, published
in notification No. G.B.R. T
in. Tarsdtoc A5 "Tnilin Antodh “hire
27th May, 1067

(ii) The Indian Wireless Telegra-
phy (Possession) Second Am-
endment Rules, 1967, publish-
ed in Notification No, G.SR.
982 in Gazette of India dated
the 17th June, 1887. [Placed
in Library. See No, LT-1171/
67].

pormricaTion unper Moror VrEICLEZS
Acr

The Deputy
¢ of Transport and Shipping (Shri
phakt Darshan): I beg to lay on the
fable—

(i1) A copy of th Delhi Motor

Vehicles (1st Amendment)
Rules, 1986, published in
Notification No. F. 12 (76)/60
66-PR(T) in Delhi Gazette
dated the 24th March, 1968,
under sub-section (3) of sec-
tion 133 of the Motor Vehi-
cles Act, 1939,
A statement showing reasons
for delay in laying the above
Notification. [Placed in Lib=
rary. No, LT-1172/67].

1805 hre,

COMMITTEE ON PRIVATE MEM-

BERS' BILLS AND RESOLUTIONS
Texre Rzrorr

Shri Khafiikar (Khed): I beg %
,;-mm.mlmu&-u—-

@)
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mities on Private Mambers’ Bills snd
Resolutions.

ESTIMATES COMMITTEE
Noera Rerort

Sbri Shantilal Shah (Bombay—
North-West): I beg to present the
Ninth Report of the Estimates Com-

12,05} hrs,

RE: STRIKE BY LIC EMPLOYEES

My, SBpeaker: The Food Minister is
going to make a statement.

oft wy fowd : (WT) : & wrd
weir fie frer et oftawr T fome &
whwniegt ¥ gwee Wi wiet & e &
o)

Shri B, M. Banerjes (Kanpur): Let
the Finance Minister make a state-
ment.

Mr, Bpeaker: Now, Shri Jagjivan

. e, Biriioé W BET, SRAVANA S, 1000 (SAKA)

1288 hrs,

STATEMENT Re. GIFT OF WHEAT
FROM AUSTRALIA

( wt=fiwr )
of; wTe FYANIE : Koz ® F]AT
% Ko F e Tgar § 7
Mr, Speaker: Not now. He is not
allowed to do it now. .
.oy ww sothw : qU QW
STqeaT FTAAE. . .

Mr. Speaker: I do not allow it. The
vyavashtha will have to be answered
by me then.

At Soihw: wT & ¥ W
oY ¥ g S qeT T i wrerfer
TE T g AT R | o g ¥
w1 ot o7 fie ww w5 @ ggw w@wr
ot WA &1 AT N A T g
frebat & afr ar1 ww ¥ ao
B It ¥ W TRaT R ar Wy
o @ 7T & a1 Avy W ¥ fieew
A WK firy a7 9T 7 W, XA
AT ¥ AT A A ) O Ay
fis o T g aT T wT AL
Iy T A fre & S 1 & ST
wTaT § fi 3 T TP 9 e e’
ang

Mr, Speaker: Thers iz no peint of
order, Dr, Govind Das.



